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MR. SPEAKER: ~  question is .re· 
garding opening of a Sainik School 
and not about the diet money. 

SHRI JYOTIRMOY BOSU: am 
only wanting to know whether there 
is any alteration made in the value of 
the diet money. 

MR. SPEAKER: For that you put a 
separate question. Now, Shri Shanka. 
Dayal Singh. How is it that YOU are 
able to get up to Ilut ~  supple-
mentary on all the questions? 

SHRI SHANKAR DAYAL SINGH: 
am not getting the chance. 

MR. SPEAKER: Since you are 
interested in i ~ Questions I am 
now yielding to you. Now, you rna)' 
please put your question. 
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SHRI NAWAL KISHORE SINHA: Is 
there any proposal under considera. 
tion to increase the number of seats 
in the existing Sainik Schools in the 
<:ountry? If not, why not? 

SHRI VIDY A CHARAN SHUKLA: 
At present there is no such proposal. 
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WRITTEN ANSWERS 'fO 
QUESTIONS 

E.P .••. outstand.inll" in Gujarat 

'52:3. SHR! ARVIND M. PATEL: 
SHRI VEKARIA: 

Will the Minister of LABOUR AND 
REHABILITA TION be pleased to 
state: 

(a) whether a large amount of 
l ~ Provident Fund is outstand· 

irg with various industries in Gujarat; 
and 

(b) if so, the steps taken by Govern-
ment to realise that amount? 

THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) and (b). A 
statement giving the required infor-
mation is laid on the Table of the 
Sabha. 
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STATEMENT 

The Employees Provident Fund 
authorities have reported as under:-

(a) The amount of provident fund 
contributions and administrative 
charges outstandin..: from various in-
dustries in Cujarat region as on 
31-12-1972 stood at Rs. 63.59 :akhs. 

(b) The following steps are gener-
ally taken against the un exempted 
·establishments which default in the 
payment of dues;-

(i \ Prosecut ion is launched under 
section 14 of tbe Employees' 
Provident Funds and Family 
Pension Fund Act, 1952. 

(ij) Revenue recovery proceedings 
are initiated under section 8 
of the Employees' Provident 
Funds and Family Pension 
Funcl Ad, I!J52. 

'(iii) In suitable cases, complaints 
are filed with the Police/ 
Courts under section 406/409 
of the Indian Penal Code. 

(iv) The default is brou..:ht to the 
notice of the Employers' and 
the Workers' Organisations 
inc:uding the Trade Unions. 

·(v) Penal damajZes are levied 
under section 14-B of the Em-
ployees' provident Funds and 
Family Pension Fund Act, 
1952. 

.(vi) In some cases, the establish-
ments are afforded a chance 
to pay the dues in suitable 
instalments subject to pro-
duction of adequate jZuarantee, 
surety etc. 

(vii) In the case of Textile Mills 
which have I(one into liquid a-
tioin. reconstruction schemes 
are examined on merits. 

41 LS.-2. 

Work-charged stall in collBtruction 
circle of Dandakaranya Project 

*524. SHRI ANADI CHARAN DAS: 
Will the Minister of LABOUR AND 
REHABILITATION be pleased to 
state: 

(a) whether the work-charged staff 
in the construction circle of the Danda-
Imranya Project have been served with 
notice of retrenchment though the 
estimates have not been completed and 
funds are available against the esti-
mates; 

Ib) whether only the work-charged 
statI are served with notice of re-
trenchment or other staff engaged in 
the execution and supervision of the 
work against the estimates are al;;o 
made surplus; and 

(c) whether workers on daily wages 
are engaged in place of work-charged 
staff retrenched? 

THE MINISTER OF LABOVR AND 
REHABILITATION (SHRI RACHU-
NATHA REDDY): (a) Accordin..: to 
the information made available by the 
Dandakaranya Project Administration, 
all the estimates have not been com-
pleted but the available funds are in. 
adequate to retain the services of all 
1V0rk-charged statIo So some of the 
junior employees of work-charged 
establishment have been sen'ed with 
retrenchment notices, but these have 
been stayed at present till 30-4-19n. 
Efforts are being made to avoid re-
trenchment. 

(b) No other cate,llory of staff ex-
cept the work-charced staff, has been 
served with retrenchment notices. 

(c) No, Sir. 

New Distribution Policy of Steel In 
country 

*531. SHRI NAWAL KISHORE 
SHARMA: Will the Minister of STEEL 
AND MINES be pleased to state: 




